
FIR No.Unknown
PS :Shahbad Dairy
State Vs. DL 9S BA 7555

05.06.2020

 An application for release of  superdari  has been moved

through email. 

Present: None. 
 
 Application perused. 

Perusal of the application reveals that no FIR number is

mentioned by the learned counsel for the applicant and moreover, no

report  filed  by  the  IO.   Accordingly,  list  for  further  proceedings  on

06.06.2020. 

 Report be also called from the IO for the NDOH.

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.351/2020
u/S :  188 IPC
PS : Keshav Puram
State Vs. DL 1RZ 4805

05.06.2020

 An application for release of  superdari  has been moved

through email. 

Present: None. 
 
 Application perused. 

 Application  is  pertains  to  PS  Keshav  Puram  and

jurisdiction  of  PS  Keshav  Puram  pertains  to  PS  North  West.

Accordingly, application is dismissed with liberty to file fresh application

before appropriate court. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



EFIR No.006461/2020
u/S :  379 IPC
PS : Aman Vihar
State Vs. DL 4S DB 9115

05.06.2020

 An application for release of superdari has been moved 

through email. 

Present: None. 
 
 Application perused. 

 Application is pertains to PS Aman Vihar and jurisdiction of

PS Aman Vihar pertains to PS North West. Accordingly, application is

dismissed with liberty to file fresh application before appropriate court. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.334/2020
u/S : 458/380/411/34 IPc
PS : SP Badli
State Vs.  Yogender @ Yogender Singh

05.06.2020

 An application for calling report regarding non release of

accused Yogender @ Yogender Singh in above noted case has been

moved. 

Present: Ld. APP for State.
 None.

 Application perused. 

 Report received from the Deputy Superintendent, Central

Jail Mandoli. 

 As  per  the  record,  the  accused  is  wanted  in  case  FIR

No.344/18 of PS Kirti Nagar. Accordingly, application is disposed of as

well as dismissed. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.339/20
PS : Bhalaswa Dairy
State Vs. HR 39E 6804 
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.HR  39E  6804  moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.228/20
PS : S.B. Dairy
State Vs. DL 11 SE 2806
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 11 SE 2806 moved by the counsel  for  the applicant/registered owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



EFIR No.10172/19
PS : Alipur
State Vs. DL 6SAL 3100
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 6SAL 3100  moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



EFIR No.55/2020
PS : Alipur
State Vs. DL 8SV 2430
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 8SV  2430  moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



EFIR No.43146/2020
PS : KNK Marg
State Vs. DL 8SBC 5884
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 8SBC 5884  moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.122/20
PS : Bawana
State Vs. DL 1L AC 1100
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 1LAC 1100  moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.196/2020
PS : Bawana
State Vs. DL 4SCF 3555
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 4SCF 3555  moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.208/2020
PS : Bawana
State Vs. DL 8S BP 2335
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 8S BP 2335  moved by the counsel  for  the applicant/registered owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.243/2020
PS : Bawana
State Vs. HR 10 AG 7675
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.HR 10AG 7675 moved by  the counsel  for  the  applicant/registered owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.182/2020
PS : NIA, Delhi
State Vs. DL 1RW 7999
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 1RW  7999 moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.156/20
PS : Shabad Dairy
State Vs. DL 1RN 1418
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 1RN  1418 moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.145/2020
PS : KNK Marg
State Vs. DL 8SCH 5437
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 8SCH 5437  moved by  the  counsel  for  the  applicant/registered owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.211/2020
PS : Narela
State Vs. DL 10SH 1722
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 10SH 1722  moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.0064/2020
PS : Adarsh Nagar
State Vs. DL 8S CS 1652
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 8S CS 1652  moved by the counsel  for  the applicant/registered owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.445/2020
PS : Adarsh Nagar
State Vs. DL 1LV 2953
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 1LV  2953  moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.274/2020
PS : Swaroop Nagar
State Vs. DL 8SBD 7275
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 8S BD 7275 moved by the counsel  for  the applicant/registered owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.328/2020
PS : Bhalaswa Dairy
State Vs. DL 8S BU 6934
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 8S BU 6934 moved by the counsel  for  the applicant/registered owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.221/2020
PS : Alipur
State Vs. DL 8CT 9956
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.DL 8CT  9956 moved  by  the  counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner  after verification on furnishing superdarinama and to the satisfaction of the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.275/2010
PS : Swaroop Nagar
State Vs. HR 55AB 4385
05.06.2020

 This is an application for  release of  case property vehicle bearing
no.HR 55AB 4385 moved  by  the counsel  for  the  applicant/registered  owner  on
superdari.  
Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed with to 

curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

Report  received  from  concerned  IO/PS.  Report  is  perused.  No

objection has been raised in the report for releasing the case property in question. It

is reported that vehicle in question is not required for the purpose of investigation

and no useful purpose shall be served to keep the vehicle in malkhana. 

Therefore, the vehicle in question be released to the applicant/regd.

owner   after  verification  on  furnishing  superdarinama  to  the  satisfaction  of  the

IO/SHO concerned. Further, the applicant/regd. owner shall join the investigation as

and when directed so and shall inform the court any address which he may change

during the course of time. 

IO/SHO is directed to take photographs and a detailed punchnama

be also prepared before such release. IO/SHO is further directed to obtain signature

of the applicant as well as complainant and accused on the back of the photographs

before releasing the vehicle. IO/SHO is directed to release the vehicle in question

subject to verification. All the documents including superdarinama shall be filed by

IO/SHO along with final report/challan and when the same is filed. 

 Copy of this order be uploaded on website / be sent to the email id /

Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.114/2020
PS : Adarsh Nagar
u/s 392/34 IPC
State Vs. Ankit Kumar

05.06.2020

 An application for release of jamatalashi articles moved by
the counsel for the applicant/registered owner.  

Present: Ld. APP for State.
None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard. The application is already allowed vide order dated

04.06.2020  by  the  Ld.  Duty  MM  Ms.  Neha  Mittal.  The  application

accordingly stands disposed of. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



EFIR No.004798/2020
PS : Bhalaswa Dairy
State Vs. DL 1SA E 5349

05.06.2020

 An application for release of vehicle bearing no.DL 1SAE
5349 moved by the counsel for the applicant/registered owner.  

Present: Ld. APP for State.
None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard. The application is already allowed vide order dated

04.06.2020  by  the  Ld.  Duty  MM  Ms.  Neha  Mittal.  The  application

accordingly stands disposed of. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.006530/2020
PS : Prashant Vihar
u/s 379 IPC
State Vs. DL 1RN 8463

05.06.2020

 An application for release of superdari of vehicle bearing
no. DL 1RN 8463  moved by the counsel for the applicant/registered
owner.  

Present: Ld. APP for State.
None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard. The application is already allowed vide order dated

02.06.2020 by the Ld. Duty MM / ACMM, Sh. Satbir Singh Lamba. The

application accordingly stands disposed of. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.0058/2020
PS : KNK Marg
u/s 383/506 IPC & 67A IT Act 
State Vs. Sawan Sood

05.06.2020

 An application for release of mobile phone moved by the
counsel for the applicant/registered owner.  
Present: Ld. APP for State.

None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard.  As per the report of IO, the seized mobile phone of

complainant has to be sent to FSL for expert opinion and the IO has

the  objection  to  release  the  mobile  phone  of  the  complainant.  The

application accordingly stands dismissed. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.311/2020
PS : Bhalaswa Dairy
u/s 33/58 Delhi Excise Act 
State Vs. Vipul & Ors. 

05.06.2020

 An application for release of vehicle bearing no. DL 11D
5383 moved by the counsel for the applicant/registered owner.  
Present: Ld. APP for State.

None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard.  As per the report of IO, the vehicle bearing no. DL

11D 5383 seized for its use and involvement in supply of illicit liquor in

Excise Act  and the court has no power to release a vehicle seized

under Delhi Excise Act. The application accordingly stands dismissed. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.196/2020
PS : Bawana
u/s 188 IPC
State Vs. DL 11SK 4324

05.06.2020

 An application for release of vehicle bearing no. DL 11 SK
4324 on superdari  moved by the counsel for the applicant/registered
owner.  
Present: Ld. APP for State.

None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard.  As per the report of IO, the vehicle bearing no. DL

4S CF 3555 has been seized in the present case but the above said

vehicle is not seized in the present case. The application accordingly

stands dismissed. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.481/2020
PS : Model Town
u/s 279/337 IPC
State Vs. DL 8C AW 9096

05.06.2020

 An application for release of vehicle bearing no. DL 8C AW
9096 on superdari  moved by the counsel for the applicant/registered
owner.  
Present: Ld. APP for State.

None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard.  As per the report of IO, the IO seeks some more

time to verify the documents of the vehicle of the applicant. 

List  for fresh reply  from the IO /  further  proceedings on

10.06.2020. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.481/2020
PS : Model Town
u/s 279/337 IPC
State Vs. DL 8C AW 9096

05.06.2020

 An application for release of vehicle bearing no. DL 8C AW
9096 on superdari  moved by the counsel for the applicant/registered
owner.  
Present: Ld. APP for State.

None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard.  As per the report of IO, the IO seeks some more

time to verify the documents of the vehicle of the applicant. 

List  for fresh reply  from the IO /  further  proceedings on

10.06.2020 and attached with the another application in the same FIR

and same vehicle. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.242/2020
PS : SP Badli
u/s 188 IPC
State Vs. DL 11SS 7476

05.06.2020

 An application for release of vehicle bearing no. DL11SS
7476 on superdari  moved by the counsel for the applicant/registered
owner.  
Present: Ld. APP for State.

None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Report not filed by the IO/SHO. 

 Issue notice to IO /SHO to file reply on 06.06.2020. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.137/2020
PS : SP Badli
u/s 188 IPC
State Vs. DL 8S BJ 5728

05.06.2020

 An application for release of vehicle bearing no. DL 8S BJ
5728 on superdari  moved by the counsel for the applicant/registered
owner.  
Present: Ld. APP for State.

None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Report not filed by the IO / SHO. 

 Issue notice to IO /SHO to file reply on 06.06.2020. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.625/2020
PS : Mukharjee Nagar
u/s 380/411 IPC
State Vs. Puneet @ Mona

05.06.2020

 An  application  for  release  of  applicant  /  accused  on
personal bond moved by the counsel for the applicant, namely, Puneet
@ Mona S/o Sh. Gulab. 
Present: Ld. APP for State.

None for the applicant. 

Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Application perused. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 Heard.  As per the report of IO, the accused / applicant is

vega bond and he has no permanent residence in Delhi. IO has further

submitted that he a drug edict.  Accordingly, application for release of

personal bond stands dismissed.  

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.345/2020
PS : Bawana
State Vs. Sonu

05.06.2020

 An application for release of mobile phone make OPPO   (Silver

Colour)  (IMEEI  No.864215034834035)  moved  by  the  counsel  for  the

applicant/registered owner. 

Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed 

with to curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

It is reported by the IO that the mobile phone  make OPPO   (Silver

Colour)  (IMEEI  No.864215034834035)  is  not  required  for  the  purpose  of

investigation  and  that  he  has  no  objection  if  the  same  is  released  on

superdari. 

In view of the same, let the same be released to the rightful

owner  on  furnishing  of  supardarinama  to  the  satisfaction  of  concerned

IO/SHO. However IO shall ensure that the photographs of the mobile phone

from all  angles  as  well  as  Panchnama be prepared before  releasing  the

same  and same shall be filed alongwith charge sheet. The identity of the

case  property  shall  be  proved  through  photographs  and  Panchnama.

Application disposed of accordingly. 

 Copy of  this  order  be uploaded on website  /  be sent  to  the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.240/2020
PS : Alipur
U/s 392/34 IPC
State Vs. Unknown

05.06.2020

 An application for release of  case property, that is, recovered

amount of Rs.71,000/- moved by the counsel for the applicant/lawful owner. 

Present: Ld. APP for State.
 None for the applicant. 

 Physical appearance / attendance of the parties is dispensed 

with to curtail the spread of pandemic of covid-19. 

 Perused the reply filed by the the IO through Mail/Whatsapp. 

 It is reported by the IO that the case property, that is, recovered

amount of Rs.71,000/- is  not required for the purpose of investigation and

that he has no objection if the same is released on superdari. 

In view of the same, let the same be released to the rightful

owner  on  furnishing  of  indemnity  bond  in  the  sum of  Rs.71,000/-  to  the

satisfaction of concerned IO/SHO. However IO shall ensure that the coloured

photocopies of the  case property, that is, recovered amount of Rs.71,000/-

are prepared and Panchnama of the same is prepared before releasing the

same  and same shall be filed alongwith charge sheet. The identity of the

case  property  shall  be  proved  through  photographs/photocopies  and

Panchnama. Application disposed of accordingly. 

 Copy of  this  order  be uploaded on website  /  be sent  to  the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020



FIR No.337/2020
PS : Mukharjee Nagar
u/s 188 IPC r/w 77 JJ Act
State Vs. Pooja Sanhwey & Anr. 

05.06.2020

 An application for release of jamatalashi articles moved by
the counsel for the applicant/registered owner.  

Present: Ld. APP for State.
None for the applicant. 

 Physical  appearance  /  attendance  of  the  parties  is

dispensed with to curtail the spread of pandemic of covid-19. 

 Perused  the  reply  filed  by  the  the  IO  through

Mail/Whatsapp. 

 As per report of the IO, the IO has objection to release the

seized  articles  and  the  said  seized  articles  are  required  for  further

investigation. Application, at this stage stands dismissed. 

 Copy of this order be uploaded on website / be sent to the

email id / Whats App number of the counsel for the applicant. 

(JASJEET KAUR)
Duty MM (North): Rohini

  05.06.2020


